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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
EXECUTION APPLICATION NO. 38/2022
IN
ORIGINAL APPLICATION NO. 165 OF 2021

IN THE MATTER OF:

Girja Shankar Rai & Ors. ...Applicants
Versus

State of Uttar Pradesh & Ors. ...Respondents

AND IN THE MATTER OF:

Narendra Kushwaha ...Applicant

WITH
ORIGINAL APPLICATION NO. 1388 OF 2024

IN THE MATTER OF:
Chandraprakash M. Tiwari & Ors. ...Applicants
\ersus

Union of India & Ors. ...Respondents

AFFIDAVIT ON BEHALF OF THE APPLICANTS IN
COMPLIANCE OF THE ORDER, DATED: 14.10.2025

The Applicants above-named:
MOST RESPECTFULLY SHOWETH:

1. That vide Order, dated: 14.10.2025, this Hon’ble Tribunal,
while hearing the above-captioned tagged Applications, had

observed as follows:

“1. Learned Counsel for the applicant submits that in terms of
the previous order, he has verified and found that Jhansi Master

Plan, 2021 on page 17 is the final approved Master Plan. He



140

seeks two weeks’time to place on record the relevant documents

in this regard.

»

. That in compliance of the Order dated 14.10.2025, passed by
this Hon’ble Tribunal, the Applicant is respectfully filing the
present Additional Submission before this Hon’ble Tribunal in
order to clarify the factual and documentary position relating to
the Jhansi Master Plan—2021.

. That the Jhansi Master Plan-2021 was duly approved by the
Government of Uttar Pradesh vide Government Order No.
5091/8-A-3-2004-11Maha/2000 T.C., dated 20.12.2004.

(A True Copy of the Government Order No. 5091/8-A-3-2004-
11Maha/2000 T.C., dated 20.12.2004 issued by the Government
of Uttar Pradesh, is annexed herewith and marked as
ANNEXURE AA-1)

. That in accordance with the aforesaid Government Order No.
5091/8-A-3-2004-11Maha/2000 T.C., dated 20.12.2004, the
Jhansi Master Plan—2021 came into force with effect from
01.01.2005, and the same is not a draft or proposed plan but the

Final approved and enforced Master Plan.

. That the aforesaid Government Order No. 5091/8-A-3-2004-
11Maha/2000 T.C., dated 20.12.2004 and the related reference
number have been affixed on Page Nos. 143 and 144 of the
officially published Book of the Jhansi Master Plan—2021.

. That the verified copies of the said pages are being annexed
with the present Additional Submission, which constitute
undisputed documentary evidence that the Jhansi Master Plan—
2021 has been duly approved by the State Government and has
been in force since 01.01.2005.
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7. That the aforesaid documents are true and correct and are
highly relevant for the just and proper adjudication of the

present matter.

8. That in view of the above, it is, most respectfully, prayed, that
this Hon’ble Tribunal, may, graciously, be pleased to grant the
reliefs sought in the above-captioned applications and/or pass
any other or such further Order(s) or direction(s) as this

Hon’ble Tribunal may deem fit and proper in the facts and

—7

APPLICANT

circumstances of the present case.

Through

Aef

AKASH VASHISHTHA

(Advocate for the Applicants)

490, Lawyers' Chamber Block-II,
Delhi High Court, New Delhi-110002
Ph.: 9717006866

Email: akashvashishtha.official@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 1388 OF 2024

IN THE MATTER OF:

Chandraprakash M. Tiwari & Ors. ...Applicants
\ersus
Union of India & Ors. ...Respondents
Affidavit

I, Dr. Ajay Kumar, S/o, Shri Ram Singh aged about 46 years, R/o A-
109, Gangori Colony.. Roorkee Road, Meerut, U.P. Presently at New

Delhi do hereby solemnly affirm and state as under:

1. That I am the Applicant in the above titled Original Application
and am conversant with the facts and circumstances described
in the present case and as such, I am competent to swear this
affidavit.

2. That the contents of the Affidavit are true and correct and

nothing material has been concealed therefrom.

(',

SEE ’
K DEPONENT
S Verification
N4

Verified on this 05" day January 2026, that the contents of the
above mentioned affidavit are true and correct and nothing

7

4

ATTE ~TED DEPONENT

material has been concealed therefrom.

ARY PUBLIC APPOINTED BY
GOVT. OF IND!
r“ugv:u ARRANNA

NOT
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